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Hand over bodies of Maoists

to kin: Rights activists

PNS m WARANGAL

Even though five days have
passed since the encounter in
Chhattisgarh, the police have
not yet handed over the bod-
ies of the members of the out-
lawed Communist Party of

India-Maoist, better known as
the Maoist party, to their rel-
atives. Relatives and friends of
the Maoists killed in the
encounter protested in
Chintagattu under
Hasanparthy mandal in
Warangal.

Rights activists participated in
the protest demanding imme-
diate release of the Maoists’
bodies.

One of the Maoists named
Burra Rakesh, hailed from
Chintagattu village was killed
in the encounter.

Rakesh’s mother, Swaroop,
stated that if the police failed
to hand over her son’s body,
the entire family would com-
mit collective suicide.

There is serious concern
over the refusal to hand over
the bodies of those killed dur-
ing the operation on May 21
in the Abujhmad area of
Chhattisgarh. Some of those
Maoists killed belonged to
Telangana and Andhra

Villagers and rights activists staging a
protest over the failure of the officials
to hand over the body of Maoist
Burra Rakesh, in Chintagattu village in
the Warangal district

Pradesh.

Despite clear legal and
moral resgggslbilltles to pre-
serve the ies with respect,
there were allegations that the
bodies were not kept in cold
storage.

Families have already
assured senior advocates that
they are willing to comply with
any conditions to conduct

eaceful last rites. Still, the
dies have not been released.

The National Human Rights
Commission issued
clear guidelines in 2020 on
respectful treatment of
deceased persons, includin
timely cremation or burial,
proper preservation, and dig-
nified lran;porl. the rights
activists said.
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Social News Network
NHRC seeks report from Haryana over death of two students at Ashoka University
Posted By: Gopi May 26, 2025

https://www.socialnews.xyz/2025/05/26/nhrc-seeks-report-from-haryana-over-death-of-
two-students-at-ashoka-university/

New Delhi, May 26 (SocialNews.XYZ) The NHRC on Monday sought a report from the
Haryana government and the state police chief over the death of two students at Ashoka
University in Sonipat under suspicious circumstances in February.

A Bench headed by Priyank Kanoongo, taking cognisance of a complaint, directed the
government and the police to file an Action Taken Report by June 7.

“Prima facie, the complaint alleges serious human rights violations, potentially stemming
from foul play, negligence, or systemic problems such as ragging or academic pressure,”
said Kanoongo in the order.

The complainant alleged that the tragic deaths of two University students, on February
14 and 15, raised grave concerns regarding potential institutional lapses.

According to reports, one student is believed to have died by suicide, while another
student's body was discovered under unexplained and suspicious circumstances near
the private university’s gate just hours later.

“The complainant underscored a troubling lack of transparency surrounding the incidents,
including the non-disclosure of the contents of the alleged suicide note. Furthermore,
there were critical unanswered questions related to the university's mental health support
systems, safety protocols, and the overall campus environment,” noted the NHRC order.

The complainant sought an independent investigation to determine if foul play,
negligence, or systemic issues like ragging, academic pressure, or security lapses
contributed to the deaths.

The complainant also requested a forensic examination of evidence and demanded
accountability at all institutional levels. “If negligence is proven, the complainant urged
compensation for families and institutional reforms to prevent future tragedies,” said the
NHRC order.

Kanoongo said, “Given that the matter is of a cognizable nature, the National Human
Rights Commission has taken cognizance u/s 12 of the Protection of Human Rights Act,
1993 and directs the Secretary, Higher Education Department, Govt. of Haryana and to
the Director General of Police, Haryana, to get the allegations made in the complaint
inquire into and to submit an Action Taken Report on or before June 7, 2025, for perusal
of the Commission.”
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“You are also directed to submit the following documents: a copy of the inquest report, a
detailed report of the investigation conducted to date, the post-mortem report (PMR), and
all statements recorded by the police during the investigation, including those of family
members, friends, and university staff,” said the NHRC order.

Source: IANS
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NHRC seeks report from Haryana over death of two students at Ashoka University

https://vespunjab.com/nhrc-seeks-report-from-haryana-over-death-of-two-students-at-
ashoka-university/

New Delhi, May 26, 2025

The NHRC on Monday sought a report from the Haryana government and the state police
chief over the death of two students at Ashoka University in Sonipat under suspicious
circumstances in February.

A Bench headed by Priyank Kanoongo, taking cognisance of a complaint, directed the
government and the police to file an Action Taken Report by June 7.

“Prima facie, the complaint alleges serious human rights violations, potentially stemming
from foul play, negligence, or systemic problems such as ragging or academic pressure,”
said Kanoongo in the order.

The complainant alleged that the tragic deaths of two University students, on February
14 and 15, raised grave concerns regarding potential institutional lapses.

According to reports, one student is believed to have died by suicide, while another
student’s body was discovered under unexplained and suspicious circumstances near
the private university’s gate just hours later.

“The complainant underscored a troubling lack of transparency surrounding the incidents,
including the non-disclosure of the contents of the alleged suicide note. Furthermore,
there were critical unanswered questions related to the university’s mental health support
systems, safety protocols, and the overall campus environment,” noted the NHRC order.

The complainant sought an independent investigation to determine if foul play,
negligence, or systemic issues like ragging, academic pressure, or security lapses
contributed to the deaths.

The complainant also requested a forensic examination of evidence and demanded
accountability at all institutional levels. “If negligence is proven, the complainant urged
compensation for families and institutional reforms to prevent future tragedies,” said the
NHRC order.

Kanoongo said, “Given that the matter is of a cognizable nature, the National Human
Rights Commission has taken cognizance u/s 12 of the Protection of Human Rights Act,
1993 and directs the Secretary, Higher Education Department, Govt. of Haryana and to
the Director General of Police, Haryana, to get the allegations made in the complaint
inquire into and to submit an Action Taken Report on or before June 7, 2025, for perusal
of the Commission.”
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“You are also directed to submit the following documents: a copy of the inquest report, a
detailed report of the investigation conducted to date, the post-mortem report (PMR), and
all statements recorded by the police during the investigation, including those of family
members, friends, and university staff,” said the NHRC order.(Agency)
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Daily Excelsior
Kashmiri Pandits are victims of genocide: PK

https://www.dailyexcelsior.com/kashmiri-pandits-are-victims-of-genocide-pk/

By Daily Excelsior - May 27, 2025
Excelsior Correspondent

JAMMU, May 26: Panun Kashmir (PK), an organisation of Kashmiri Pandits fighting for
separate homeland for the community in Kashmir Valley on North East of river Jhelum
and demanding that Kashmiri Pandits be declared as victims of genocide through a law
enacted by Parliament, has decided to launch a massive campaign for the same across
country.

In this regard a major initiative has been taken by PK to build scholarly understanding
and intellectual capacity among youth as Panun Kashmir (Yuva) has sponsored 15 of its
members to undertake a specialised course in Genocide Studies offered by the Jonaraja
Institute of Genocide and Atrocities Studies (JIGAS).
The announcement was made by Chestha Bakshi, Coordinator of Panun Kashmir (Yuva)
here who said this was possible with the motivational and inspirational campaigning and
vision of PK leaders led by Dr. Ajay Chrungoo, its Chairman. “This is a crucial step in
preparing our youth to understand and articulate the genocidal experience of our
community through a rigorous academic lens,” said Chestha Bakshi.
While the Jonaraja Institute has emerged as a respected centre for Indic and global
genocide studies, notably, many of its alumni now teach in prestigious international
institutions, making significant contributions to the field of genocide research.
The course aims to familiarize participants with global genocide frameworks while rooting
their understanding in the civilizational experiences and historical memory of the Kashmiri
Hindu community. This effort is seen as part of a long-term strategy to cultivate a new
generation of youth leaders equipped with scholarly tools to assert the truth of Kashmiri
Hindu genocide in academic and policy-making arenas across the world.
It may be recalled that PK has outrightly rejected the term migration affixed with Kashmiri
Pandits who were forced to flee from Kashmir in early nineties and termed it a genocide
perpetuated by Jihadi elements and Pakistan. They said that Jehadis on behest of
Pakistan were responsible of ethenic cleansing of Hindus from Kashmir as well as higher
reaches of Jammu region under Dixon plan.
In support of their argument they quoted the National Human Rights Commission ruling
which has termed the mass exodus of Kashmiri Hindus akin to genocide and urged the
Government of India that the community be declared as victims of genocide and it's
perpetrators be identified and punished under law of the land.
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